
IN THE CENTRAL IGMIN ISTRAT WEIBUNAL : HYDERAp BENCH 

AT HIDER/tAD 

O.A.No.1350/93 	 Date of Order; 22.4.1994 

BEThEEN 	 - 

D .Satyavathj 

A N D 

Union of India represented by; 

Mmjral Superintendent 
Naval Dockyard, 
Visakhapatnam. 

Counsel for the Applicant 

Counsel for the Respjndent 

-. Applicant. 

Respondent 

Mr.? .Subramanyam 

CORAM: 

HON'BLE SHRI A.B.GORTHI : MEltER •(ADMN.) 

HON'BI.JE SHRI T.CHANDRASEKHARA REDDY ; MEMBER (JUDL.) 



Order of the DivSsion Bench delivesed by 

Hon'ble Shrj A.B.Gorthj, Member (Admn.). 

This IS an application from the widow f lake 

Subba Rao praying for a direction to the respondents to 

give her appointment on compassionate grounds. 

2. 	The applicant states that her husband died 

result of an accident arising out of and in course of 

employment, while working in. the Naval Dockyard, Visakha-

patnam. The applicant is lflt.in indigent circumstances 

with four children1all below the age of lb years to be 

taken care of. She approached the authorities concerned 

for giving her appointment on compassionate grounds. 

that the recuest of the applicant was considered ahd 

approved for appointment on compassionate grounds. There 

are already a nurter of such candidates on the welt list 

for appointment on compassionate grounds. The respondents 

assured that the applicant would be provided a suitable 

In the meantime the respondents have offered her employment 

on daily wages and she is pêena-1ywokirig as a casual 

labour. 

Cr- 
4. 	Learned counsel for the applicant lays sta4e- ( 

Stress on the fact that the apjicant's hnhn,R A4 

wane on cnity and as such the case of the applicant 

deserves to be givenkn preference in the matter of 

flwi her appointment on compassionate grounds. This 

aspect of the matter rentil ms i-n • 	
-'---' 	- 
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respondents in offering her appointment on compassionate 

grounds. With these observations and with the expectationj 

that the applicant would be provided compassionate 

appointment as early as possible 	his application 

is disposed of with no order as to:  Costs. 

/ (T. aiDRAsE1aiARA DY) 	 (A.3.Gorm ff) 
Member, (Judi.) Member (idmn.) 

Dated: 22n 	1994 

(Dictated in Open court) 

Deputy Registrar(J)CC 

To 
sd 
The Admiral Superintendent, Union of India, 

Naval Dockyard, Visakhapatnam. 

One copy to Mr.Y.Subramanyam, Advocate, CAT.Hyd. 

one copy to Mr.N.v.Etamana, Addl.CGSC.CAT.Hyd, 

One copy to Liarary, CAT.Hyd. 

one spare copy. 

pvm 
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11Za%/R.A./C.14NO. 

- in, 

- O.A.NO. fl5b\Q' 
r.A.No. 

Adrni\tted and Interim ni±ection . 
Issud. 
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A11ow.d - 

*Disposedof with directions 

Disrnis5ed. 

Disrnissë as withdrawn. 

- Dismis-5 for 1fau1t. 

je a/Ordered. 

No or&r as to costs. 
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